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Neu DBlhii this the -2-^ jgy of'Way,1997.

HON 'BLE nR.S.R.ADlCE I^IEMBERCa), .

■ 1 all an »

s/o Deo Prasadj ' ■
R/o Shi V Puri| Sector 9,
Ghaziabadj UP. , lurking,
as ET(gigine Turner)
under Crew Cbntroll©rj
Tughlaqbad > ••••«• Appli can t,

(By Advocates Shri D.K.Bali ) ,

UNION OF IN 01A THROUGH
1. The Secretary to the

Ministry of Railways,
Rail Bhawsn,

New Delhi.

/

2. General Manager,
.  Northern Railway,
Baroda House^'
New Delhi,

I

3» Divisional Railway- Msnagsr,
Delhi Division,
Northern Ffeiluay,
State Entry R3ad,
New Delhi Rsspondents

{ By Adwjcates Shri P,S.Mahendru )

"  3UQGMS\!T

tiON 'SLE' MR. 5«R.ADlGE.MmBER(A) ,

Heard®

2* In Case applicsHt Feels that certain benefits

flowing from the judgm^t dated 12*1.95 in OA No,1347/94,
still remain to be paid to him, it will be open to

him to file a detailed, self con tain ad rspresen tatlan

authorities within one month from the date

of receipt of a oapy of this order, supported by

reference to the relevant rules and instructions on



» 2

the basis of uhich the claim is made# On receipt

of that res^tation j respond^ts should dispose

of the sane by a datgiledy peaking sftd reasoned

_prder in acoordance with rules and instructions

uitbin 3 months of its receipt under intimation

to applicant# Liberty is given to appli can t "that

in thaeusnt. any grievance still survivesj he

may agitate the same .in- the ,manner prescribed" -

by 1 aUj if so advised# •

3« This OA..is disposed of in terms of para-2

above. No oost®#

(  S.R.AM-GeA
n£nBER(A).

/m/


